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Boards Vidarbha 

[Shri  Vishvjit  P.   Singh] (4) Twenty First 
Report on    action taken on the 167th Report 
(8 th Lak Sabha) on  Import  and Distribution 
of Fertilizers. 

RE. SETTING UP OF DEVELOPMENT 
BOARDS FOR MARATHWADA     AND 

VIDARBHA 

THE DEPUTY CHAIRMAN  Now, 
Special Mentions.   (Interruptions) 

SHRI SHABBIR AHMAD SALA- 
RIA (Jammu and Kashmir): Madam, 
___ ('Interruptions)    

THE DEPUTY CHAIRMAN; Mr. Salaria, 
please go back to your seat. Otherwise, 
nothing is recorded. (Interruptions) It is not 
going on record. (Interruptions) I do not 
know whether Mr. Salaria has taken the oath 
to be a Mininster and coming and speaking 
here, from a Minister's seat. I am not aware of 
it. Please go back. (Interruptions) Mr. Salaria, 
when did you take oath to be a Minister, to 
speak from a Minister's seat? Please go back.   
(Interruptions) 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra)': Madam, Deputy 
Chairman, the Chief Minister of Maharashtra 
has written a letter to the Prime Minister. 
(Interruptions) I want the Prime Minister to 
comment on this. (Interruptions). There is al-
ready a provision in the Constitution for the 
setting up of development boards for 
Marathwada and Vidarbha. This is very 
important. (Interruptions) I would like the 
Prime Minister to respond.   (Interruptions) 

 

THE PRIME MINISTER (SHRI 
CHANDRA SHEKHAR): Madam, it is true 
that there is a provision in the Constitution. It 
is also true that the Government has taken a 
decision that development boards will be 
constituted in  Maharashtra. 

SHRI ANANTRAY DEVSHANKER 
DAVE  (Gujarat):   For Kutch also. 

THE DEPUTY CHAIRMAN; Let 
Maharashtra get first. 

SHRI CHANDRA SHEKHAR; A decision 
has been taken in regard to Maharashtra. 
About Kutch, I do not know if any decision 
has been taken. But there is a small problem. 
We have requested the Maharashtra Gov-
ernment to send their comments. The problem 
is that according to the provisions, as they 
stand today, there will be enough erosion of 
the representative character of the Assembly 
there if these Boards are constituted in that 
manner. So, there is some hesitation on the 
part of the State Administration and a very 
knowledgeable section of the parliamentary 
democracy feels that the Assembly will not 
be able to function as effectively as it should. 
So, this aspect is being examined. Until and 
unless we get the concurrence of the State 
Government, it will not be possible for us to 
implement it. But we are actively pursuing in 
this matter and I assure the hon. Members 
that perhaps there will be some amendment or 
alteration here and there and then we will 
constitute these Boards. (Interruptions). 
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SHRI VISHWAJIT p. SINGH 
(Maharashtra): Everytime the same excuse is 
given, (interruptions). 

to determine what powers you want to vest in 
the hands of the Government, but for God's 
sake, do not delay in constituting this 
authority because this authority alone can 
watch our interest. They have failed to watch 
our interest in the Maharashtra State. 
Governments after governments have 
discriminated against us. As a result of this, 
there is a backlog of over Us. 15,000 crores. I 
am not blaming you for the backlog, but I 
certainly expect from you that you will take a 
measure which will do some justice, at least 
which will not perpetuate injustice on us.  
(Interruptions). 

THE DEPUTY CHAIRMAN; Let 
one matter be over. (Interruptions). 
Please sit own.  

I said, please take your seat. 

  

SHRI N. K- P. SALVE (Maharashtra): We 
do not want any erosion whatsoever in the 
authority of the legislature there nor erosion 
in the authority of the State Government. 
What we need is an authority which will 
watch the interest of Vidarbha and 
Marathwada and that is what is very essential. 
Allocations of development are not made 
either on the basis of population or area or 
backwardness. We are not worried about this 
aspect of the matter. I want to submit for the 
consideration of the Prime Minister that this 
being so, in the Presidential order it is up to 
you 

 
SHRI S.  B.  CHAVAN     (Maharashtra).   

Madam, on this point of constitution of 
statutory Boards    for    the development   of   
backward     areas  in Maharashtra, it is a fact 

that the Constitution as it stands today will have 
to  be   amended  in  order  to incorporate the 

feelings which my esteemed friend,  Shri N.  K. 
P.  Salve, has ex-pressed.   He  has   also  

expresses   that he  is not  in  favour  of taking 
away the  powers  of the public  representatives.    

With  regard  to  article  371(2) I would    
request    the    Prime    Minister to  consult   the  

Law     Ministry    and try to find out whether 
the interpretation  put   by  some   of   the  

honourable Members that it does not    take 
away the powers of the public representatives     

is correct    or not.    As    far as my 
information, goes—both  at the Government of 
Maharashtra level and at  the   Government  of  

India  level  I had  consulted the  Law  
Ministries  at both  the  places—I  am  firmly  

of  the view that it definitely takes away the 
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powers of the public representatives. I am not 
opposed to the removal of the backlog; the 
backlog has got to be removed. But if we try 
to apply the same formula and take away the 
powers of the public representatives, then it 
will be a total negation of the democratic 
rights of the public representatives,  to  which 
I    am    opposed. 

 

 

SHRI VITHALRAO MADHAVRAO 
'JADHAV; Madam, for the 'last 40 years this 
backlog" could' not be removed. • So, what , 
is another solution? Suppose the Central 
Government fixes the responsibility on the 
State Government, the State Government puts 
the ball back in the Centre's court. So, the 
result of all these things is that the Boards are 
never created. .Then what is the way out? The 
Chief Minister has already sent a letter to  the  
Government  of  India. 

THE   DEPUTY   CHAIRMAN-;   .That 
•has already been said. Let him reply. 

SHRI VITHALRAO- MADHAVRAO 
JADHAV; So the Boards should be created 
first and you must see what the legal 
formalities are, whether the powers go off 
and whether' the powers are reduced. These  
things ' can. be looked into later on. But the 
Prime Minister should declare in this House 
that these Statutory Boards should be created 
immediately as per the provisions of the 
Constitution. That is my demand. And there 
should not be any ambiguity in making the 
statement that we are for the development of 
the backward areas. For the last 40 years they 
could do nothing and they don't want to 
create these Statutory Boards. I strongly 
object to this kind of an  attitude. 
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SHRI CHANDRA      SHEKHAR: 
Medam Deputy Chairman  I did not want to 
go into the details of the problem, but just 
now hon. Member. Shri S. B. Chavan has 
brought cut.. 

 
You are above board.  You better sit down. 

SHRI SURESH KALMADl (Maharashtra) 
: How are y°u giving a certificate like that?  
(Interruptions) 

THE DEPUTY CHAIRMAN; Which 
board? Blackboard? Which board? Please sit 
down? 

 

 

SHRI       CHANDRA SHEKHAR: 
Madam Deputy Chairman, whether the 
problem is complicated or not, you can 
understand from the various statements that 
have been made here. Hon. Member Mr. S. B. 
Chavan has brought the problem in proper 
perspective. I did not want to go in that detail. 
My hon. friend says that the Board should be 
constituted under the provisions of the 
Constitution, and the hon. Member, Mr. S. B. 
Chavan, said that in order to protect the rights 
of the representatives of the people, that 
Article needs to he amended. It is true that the 
Chief Minister of Maharashtra has sent a 
letter.. But the letter also indicates the 
problem. The problem has been brought 
before the House by Shri S. B. Chavan. It is 
unfortunate that the Members go on hurling 
the accusation as if for 40 years this has been 
pending with the Government. I do not know. 
This came only a few months back, and 
within two months or three months I have 
tried to discuss this problem with various 
persons who are interested in these Boards. 
But I see that some divergent points of view 
are there. The Government of India will not 
do anything which cannot be implemented. 
That is the whole problem. If you want that I 
should declare something, I would have 
declared it earlier. There is no problem in it. 
That is what I say. Madam Deputy Chairman, 
I shall request the hon. Members that they 
should convene a meeting of the Maharashtra 
Members, call for the Chief Minister, come to 
some understanding, and the same day I shall 
declare those Boards. {Interruptions) 

THE   DEPUTY   CHAIRMAN:    Now 
that matter is over. (Interruptions) 
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SHRI N,: K. P. SALVE: Madam, we will 
take him at his word. We will call the Chief 
Minister of Maharashtra. All the MPs will 
meet him and then go to him immediately and 
he will constitute it in a week's time. 

Thank you very much. 

THE DEPUTY  CHAIRMAN;     Now that 
matter is over. 

 

THE DEPUTY CHAIRMAN: He has been 
standing for a long time. (Interruptions) 

DR. ABRAR AHMED (Rajasthan): 
Madam, please allow me to speak. 
(Interruptions) 

THE DEPUTY CHAIRMAN; Go back to 
your seat. I am permitting you. 

SHRI V. GOPALSAMY (Tamil Nadu)    
Retreat. 

THE DEPUTY CHAIRMAN: I make 
everybody retreat. The only thing is he is law 
abiding. He is listening to me. 

the    Bill    was    passed      unopposed, 

They should not act in a partisan way. 
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THE DEPUTY CHAIRMAN; I will allow her. 
She can speak. Let him finish so that she can be 
heard. 

SHRIMATI MIRA DAS (Orissa); I bring an 
important issue before this House. That is on the 
issue which was raised previously by Shri Mathur. I 
am also raising the same issue. That is regarding the 
news on Poor-darshan. Parliament proceedings are 
being twisted and distorted by Door-darshan. 

SHRIMATI   JAYANTHI      NATARA- 
JAN (Tamil Nadu);    V.   p.    Singh's 

Government      distorted     even      the Chairman's    
speech.    Where   was      she 

at that time? 
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SHRI VISHVJIT P. SINGH (Maharashtra) : This 
thing was started by Mr. .... (Interruptions) From 
then it has been going on.  (.Interruptions) 

SHRIMATI MIRA DAS: Even all the Opposition 
leaders are not being given importance in the news 
bulletins on the Doordarshan. (Interruptions) 

SHRI V. NARAYANASAMY (Pon-dicherry): 
The Members' speeches are completely distorted on 
TV. 

SHRIMATI MIRA DAS: Dr. Subra-manian 
Swamy and Mr. Rajiv Gandhi are being given 
extensive exposure and unnecessary exposure. The 
views of the Opposition Leaders are not being 
covered. .... (Inters ruptions)..,.. 

SHRI RAJ MOHAN GANDHI) (Ut- 
tar Pradesh); You are not satisfied 
with Doordarshan. ... (Interruptions)... 
You want to prevent us from speaking 
even here...............(Interruptions). ... 

THE  DEPUTY   CHAIRMAN:      Now, 
that     is  over   . ..      (Interruptions) 
I  have  one  special mention ....................(In 
terruptions) .... 

SHRIMATI MIRA DAS: The policy of this 
Government is not to give independence to the 
electronic media. .... (Interruptions).... 

THE DEPUTY  CHAIRMAN;      Yo can  
speak  while participating in the' Motion   of  
Thanks  to  the  President's Address. 

$m gwr £* 3i?5r i 

.... (Interruptions)....     Please     take your 
seats. 

SHRI M. A. BABY (Kerala): Madam, you 
have granted me permission. 

THE DEPUTY CHAIRMAN; Let me 
allow one on the right and one on the left. 
Please take your seat. 

 

SHRIMATI MIRA DAS: Even in the 
President's Address we do not find any 
mention of Prasar Bharati. 
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RE: INTERNATONAL ASSISTANCE TO 
REHABILITATE PEOPLE AFFECTED BY 
GULF CRISIS. 

SHRI    M.    A.      BABY      (Kerala): Madam 
Deputy Chairman, thank you very much for 
permitting me to raise this   important  matter.    I   
am     also happy that the hon- Finance Minister who 
happens to be the Leader of the House is also present 
here. This is a matter of  grave national importance. 
Everybody knows that India is today faced      with   
an      unprecedented      economic crisis. The issue 
which I would month of    November     1990,    the    
LIO call  to  mobilise  international     funds to  assist 
those    who    are     returning from  the   Gulf  
region.   And     in  the month  of November     1990,     
the     ILO gave an appeal for mobilisation of in-
ternational  resources     in order    to     extend   
financial   assistance  to  countries which are affected 
by the Gulf crisis, in order to rehabilitate those who 
are returning     from     the      Gulf       region. 
Madam,  it  goes   without   saying  that mostly 
people from South India, more from States like 
Kerala, Tamil Nadu, Goa  and  so on,  are  affected  
by this crisis.  Of  course,  there    are     people from 
other parts of the country also. In    this    connection.    
I    have    the UN newsletter   dated  the   23rd    
February 1991.   I  have   also   raised   a   question 
related  to  this  matter whether  India has requested 
for assistance from ILO for rehabilitation of    
Indians. 

Madam, we know that we are undergoing an 
unprecendented economic crisis and as a part of 
this even the financial democracy is being 
subverted by extending the time for 


